$ | TEM NO 35 COURT NO. 3 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 27885/ 2015

(Arising out of inmpugned final judgment and order dated 01/07/2015

in First Appeal from Order No.46/2002 passed by the H gh Court O

Judi cature at Al |l ahabad)

UP.SSRT.C & ANR Petitioner(s)
VERSUS

ARCHANA TI WARI & ORS. Respondent ( s)
(Wth appln. (s) for exenption fromfiling OT.)

Date : 30/11/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

For Petitioner(s)
Ms. Garima Prashad, Adv.

For Respondent (s) M. Vivek Vidyarthi, Adv.
M. Sudhir Mendiratta, Adv.

UPON hearing the counsel the Court nade the follow ng
ORDER

Leave granted.

The respondents-claimants are permitted to wthdraw the
anount deposi ted by the appell ants with the Trial Court,
subject to further orders.

Ad-interimrelief shall continue.
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